
REGISTERED 

ttWTR1t DINI$TFlkrJ.vc .TRBLJP44 

8ANGALORE BENCH 

IA in 

APPLICATION Nott 170& 171/86(T) 	COMMERCIAL COMPLEX,(BDA) 
INDIRANAGAR, 

(WP.NO. 	3443 &,,,4/79 ) 	BPINGALORE...560 038. 

// 	 DATED: ? 

APPLICANT 113 RESPONDENTS 

Shri E. Muniewamy & another The Secy, M/o Labour and 2 Ors 

TO 

1. 	Shri E. Muniawemy  The Secretary 
so/i, Verrappe Block Ministry of Labour 
Sri Rampuram Post Shrarn Shakti Bhavan 
Bangalore - 560021 New Delhi—hO 001 

2, 	Shri H.S. Sadashjv  The Central Provident Fund Commissioner 
80, 	III Main 9th Floor, Mayur Shaven 
Kengeri Sattalite Town Connaught Circus 
Bangalore - 560 060 New Delhi—hO 001 

3. 	Shri S.B. Swethadri  The Regional Provident Func Commissioner 

Advocate 
No. 8, Rajaram Mohan Roy Road 

Papaieh Building 
Bangalore - 560 025 - 

Subedar Chatram Road 
 Shri M.S. Padmarajaiah 

Bangalore -.560 009 
Senior Central Govt. Stng Counsel 
High Court Buildings 
Banoalore - 560 001 

SUBJECT: 	SENDING COPIES OF ORDER. PASSED 	BY THE 
BENCH IN APPLICATION NO,_ 170 &171J8T) 

Pleose find enclosed 

... 

herewith the cbpy of the Order 
passed by this Tribunal in the above said App11catj0 	on 

17-2-87 

E1CL: A above 

.... 
DEPUTY REGISTRAR

.  

(JUDICIAL) 



IN TIIE CENTflAL ADMINISTHATIVE 
T3RI1E3UNAI4 ADIITIONAL 3ENC11, 

flANGAI4OIE 

ORDER SHEET 
Ls 	Application No 4 	 of 198 

Applicant 	 Respondent 

p 

Advocate for Applicant 

k. 

Date 	I 	Office Notes 

Advocate for Resp3ndent 

Orders of Tribunal 

RKR JJLFIR  A 
17.2.87 

I.A. No. 1187 in A.No5 170& 171 
of 1986 

An applic: tion has Dean filed 
on behalf of the respondents seeking 
extension of time for complying with 
the order passed 3/ this Tribun2l on 
28.11.86. 

Time extended upto 1.5.1937, 

/ 

Member (J) 
	

Member (A) 
(7 

- j 

i. 	LL j 

AMlNISTRATIVE TFffUNAL ,AL 
Au3IrrnsAL BENCH 	 (J 

BANGALORE 



y 	
REGISTERED 

I 	 CENrRAL 
ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

IA ii IN APPLICATION No 170 & 171/86(1) 	

Cof1rERcIAL COIIPLEX, (BOA) 
(Wp,NO. 3443 & 3446/79 ) 	

1NDIRANAGR
BANGALORE_560 038. 

DATED: 

._PP LI cApr 

Shri E. Munuwamy & ancth,r 

To 

Shri E. munusuamy 

so/i, •Yerrappa Block 
Sri Rampuram Post 
Enalcr 	560021 

Shri H.S. Sadahjv 
80, III Tain 
Keriqeri Sttalite Town 
Bangalorr 	560 060  

Va 	 SP0NDENTS 
The Scy, M/c [aLJr and 2 Ors 

The Secretary 
Ministry or Labour 
Shram Shakti Bhauan 
Now Delhi-liD 001 

The Central Provident Fund Cornmisicner 
9th Flccr, Mayur 6havn 
Conriaught Circus 
New flhi-110 001 

6. The Rejional Prcvicent Fund 

	

3, Shri S.B. Swethadri 	
CommissiOanr Advocate 

Papaiah Building 	 No. 6, Rajararn Mohan Roy Road  
Subedar Chatram Road 	

Banolcre - 560 0025 
 

Banqlore 	560 009 	
7. Shri ri.s. radmarajaiah 

Senior Central Govt. Stng Counsel 
High Court Buildings 
Banqalore - 560 001 

SUBJECT: SENDING COPIES OF ORDER PASSED BY 
7Hç BENCH I APPLICATION NO, 170 & 17i1S6T) 

... 

Please find er1c1oed heretjjth the cbpy of the Order 

	

pasaed by this Tribun 	in the above said Applica0 on 8-5- 	- 

4 .DEPuqEGAR 
ECL: Asab00 

K \\i 



JR TiL, cENTRAL AD 1VLI IIISTRATI V 
WFtJ33'Ur4JL1[j A.DI) IT bRAId BENC, 

ARGKId0IIE 
S 

Applicant 

£k 	iE 

ORIER SHEET 
Application No,$ 10j iTh of 198 6 

Respondent 

St cc1 	kcLbcL1 & 

Advocate for Applicant 
	 Advocate for Respondent 

v 	• 	 De1Oc&v 

I! 
	

Date 	 'Office Notes 	 Orders of Tribunal 

8.6.1987 
	

II 
	

KSPVC/LHARM 

- 	 - 

U t 

c4 

/ 

S 01ON OF 
:.DMlNlSTr ;!E TLAt 

A No.170 and 171/86 

~ Crders on IA No,. 

In this application the Respondents 

have sought for extension of time by another 

two montha,to comply.with the final order 

made by this Tribunal on 28.11.1986. The 

Respondents have pleaded various administra-

tive difficulties for non-compliance with 

the order within the original time granted 

by this Tribunal and subsequently ectended. 

IA No.2 is seriously opposed by the 
applicant. 

We are of the view that ,,IØ the peculiar 

circumstances pleaded by the Respondents it-

o grant another 45 days time 

as a final chance to compi.p with the order 

made by this Tribunal. 	We, therefore, allow 

this application in part and a1]ow 45 days 

from this day for compliance wf the order 
tl 

of the Tribunal. We need hardly say that 

our order is not subject to approval by any 

'other authority. 

IA No.2 is disposed ofin the above tems 

bsv 	
IA 

VIRfN' 	MEMBER (A) 



CE!TR.L ADMTN T5TR\TIiE TRIBUNAL 

JT3 TH15 T 	22 cJ Ji{ AF JULY, 1987 

prosont : Hon'b13 Sri Ch.flamakrishna Rae 	tirnbor (3) 

Hon'ble Sri P.riniva5afl 	 Il2mbor ç) 

JL. 

C .Nunuswocfiv. 
r/a No.30/1, Y.orrappa Block, 

Sri Rampurarn Pst, 

BanQalore - 21. 	
... 	 iAppliCaflt 

(.Sri 5.B.Swathadri 	•.. 	sJvccts 

J S. 

Scrtary, 

c'Iinistry of Labour, 
Shram Shokthi Rhavan, 
Nsw Joihi - 1. 

Control Providont Fund 

Commissionar, 9th Floor, 
l:vur 	Cr:rui oucht Circus, 

J .1 

t 

Conmiosionar, 

0.8, Rajaram MoRan Roy 
Banalor - 25. 

A J .ct: 

hj::l::.fl L t iii 	LJ: 	L';fL; 	11i 	L'.i 	-•: 

Y'fl• f:3 	•:,ri:ri.h 	:o. 'mt 	.1J m Jo tho i'[Ii..; 

.y thi. I.r. 	3.1 .7.37 fil d by bh L 	ondnts io 

A.Nos.17i & 171 of 86 the 5aid raspnndonts viz. Union of India L. 	- 

hRve sought a furthor extension of tirno by two months to implement Lh2 

order of this Tribunal dat;d 28.11.35 renier:. ): 	13 

Extonsjcn of tjiiio olr.Jv crAt 1 	x  

..1 !..dfl1.;r.jioh 1;1IH : L u 	LAL h;i 

sjiirino tho flu 	of opciol lo.- VL, potition to the Supraao Cui 

Cø4 



prayed for. 

(IJ,iLcAl 
IIEF1BER 	( 	A 	) 

an, 

V 

—2— 

gainot this Tribunal's ordorof 28.11.86 and that the nattr is in 

th: hands of the Lantral Law Acaricy. Tht is why they have not been 

hie to implmsnt the said ordar sc far. He prays that two months tirno 

askd for may be granted to mnable his clients to gc to the Suprama 

Court and possibly obtain a atay order. 

3. 	ale allow axtensio of time of two months from 22.7.87 as 



- 	REGISTERED 

CENTRAL AD(IINISTRATIVE TRIBLKJAL 
BANGALORE BENCH 

S ••.•• 

Commercial Complex(BDA), 
Indiranaar, 

- 	 Bnaloro— 550 038. 

Datods 8 MAR 198 
IA VI IN 	APPLICATION NL. 170 &1?l 	/86 	I ) 

W. P. No. 	3443 & 3446/79 

APPLICANT 	 Vs 

Shri E. Munuswamy & another 

To 

Shr3. E. Munuswamy 
C/o Shri S.S. Swethadvi 

vocate 
Papaiah Building 
Subedar Chathram Road 
Bangalore - 560 009 

Shri. 11.5. Sadashiv 
801, III Main 
Kengeri Satellite Town 
Bangalore - 560 060 

Shri S.S. Swethadri 
Advocate 
Pepaiah Building 
Subedar Chathram Road 
Bangalore - 560 009 

The Secretary 
Ministry of Labour 
Shrem Shakti Bhevan 
New Delhi - 110 001 

RES PONDENTS 

The Secy, M/o Labour & 2 Ore 

The Central Provident Fund 
Commissioner 
9th Floor, Mayur Bhevan 
Connaught Circus 
New Delhi - 110 001 

The Regional Provident Fund 
Commissioner 
No. 8, Rejaram lichen Roy Road 
Bangalore - 560 025 

7, Shri P1.5. Padmarajalah 
Central Govt, Stng Counsel 
High Court Building 
Bangalore - 560 001 

Subject: SENDINO COPIES OF ORDER PASSEDEY THE BENCH 

Please find enclosed herewith the co:;y of ORDERA-T)MV  

W663D68passed by this Tribunal in the above said application 

on 	3-3-88 (3 
DEPUTY REG/STRAR 

	

1: as bove. 	 (JUDICIL) 



49  In the Ceiitral Administrative 
Tribunal Ban galore Be nc h 

Ban galore 

ORDER SHEET 

Application No...17...j7. of 1986(T) 
Applicant 	 Respondent 

E. Munuewamy & another 	V/s 	The Secy, ri/c Labour & 2 Ore 

Advocate for Applicant 	 Advocate for Respondent 

S.B. Swethadrj 
	

M.S. Padmarajajah 

Date 	 Office Notes 	 Orders of Tribunal 

M(J)JLHARM(A) 

3.3.1958 

None present for the applicant. 

Shri M.S. Padmarajaish appears 
for the respondents. Under I.A.No.VI, 
he seeks further extension of time by 
three months from 28.2.1988 as a last 
measure for complying with the order of 
this Triinal, as the SLP is still pending 
before the Suprece Court and orders are 
awaited thereon. Request granted. 

I.A.No.VI Is accordingly allowed. 

CENTBAL DMINISTflAT1V- TRfjNL 
BAN GAL 

MEriBER(J)3}3  

dm s 

- 

- 
MEMBER(AJ < 


